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MINISTRY OF EN_VIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 18th March, 2013

G.5.R. 176(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act, ,

1935 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment (Prctcchon)
Rules, 1986, namely —

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2013,
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule I, in serial number 89 relating to “Noise standards for
fire-crackers”, in paragraph C, for the words **The Department of Explosives™, the words "Petroleum and Explosives
Safety Organization” shall be substituted.

[F. No. Q-15017/10/2012-CPW]
Dr. RASHID HASAN, Advisor

Note :— The principal rules were published in the Gazette of India vide number S.0. 844 (E), da{cd the
19th November, 1986 and subsequently amended vide notification numbers S.0. 433 (E), dated the 18th April
1987; GS.R. 01 (E), dated the 1st January, 2010: GS.R. 61 (E), dated the 5th February, 2010; G.S.R. 485 (E), dated the
Sth June, 2010; GS.R. 608 (E) , dated the 215t July, 2010; G.S.R. 739 (E), dated the 9th September, 2010; GS R. 809(E),
dated the 4th October, 2010, G.S.R. 215 (E), dated the 15th March, 2011; G.S R. 221(E), dated the 18th March, 2011;
(S.R. 354 (B), dated the 2nd May, 2011; GS.R. 424 (E), dated the st June, 2011; G.S.R_446 (E), dated the 13th June,
2011; GS.R. 152 (E), dated the 16th March, 2012; G.S.R., 266(E), dated the 30th March, 2012; GS.R. 277 (F); dated the
31stMarch, 2012; and GS R. 820(E), dated the 9th November, 2012.
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